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| TEM NO 49 COURT NO. 3 SECTI ON XI'V

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).35268/2011

(From the judgnment and order dated 23.08.2011 in CM (M No.707 of 2010 of

the H gh Court at New Del hi)

M S BAGAL CONSTRUCTI ON TR. PROP. Petitioner(s)
VERSUS
M S GUPTA BU LDI NG MATERI AL STCRE Respondent (s)

(Wth prayer for interimrelief and office report)
Date: 11/01/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE P. SATHASI VAM
HON BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR

For Petitioner(s) M. Wasi m Ashraf, Adv.
M. Praveen Swarup, Adv.

For Respondent (s) M. A ay Jain, Adv.
M. Jinendra Jain, Adv.
Ravi Shankar Garg, Adv.
Niti Jain, Adv.
B. N. Gaur, Adv.
Aruna Si ngh, Adv.

FSSS

UPON hearing counsel the Court made the follow ng
ORDER

In view of the letter circulated by the |earned
appearing on behalf of the petitioner, four weeks tine is
for filing rejoinder affidavit.

Li st thereafter.

[ Madhu Bal a] [ Savita Sai nani ]
Sr. PA Court Master

counsel
grant ed



